e ety

-

e

11 IHE CENTRAL ADMINISTRATIVE TH1

* k *

IBULIAL, JAIPUR BEWCH, JAIPUR.

Date vi Decision: 11.7.2000
QA 351,98
Bzhadur Singh, Class-IV employss

) uully wags with CGRE, Jaipar.

«e. Applicant
<1 Hza

1. Union ¢l India through Szcrsiscy, Minisivy 1ih, lNsw Delhi.

2. Direcior Grniral of Health Saoviesza, Govi. 2f Indiz, Miomsn Enawan,
New bBeglhi.
3. bssitlDirector, COGHE, Hoiel &2
Jaipur.,
+. . Respondencs
CORAM:
' HCLI'BLE ME.3.10.AGAFPWAL,

HOLI'BLE MP.S.RAPL,

JUDICIAL MEMBEE
ADMINMISTEATIVE MEMEER

Eoplican: pee MS. Madburi
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by

.o Mr.v.S.Gurijay

ORDER

PEF HOM'BLE MF.S.F.AGAFWAL, JUDICIAL MEMEER

In thiz 02 1il=d wu/3 19 o1 ths Admindsirarive Trilkawnsles Ach, the
applicami msles 5 praysr oo dirzol the vespondents to give the salary o ths
apoiicant in vegulay ray aczle :rd on aowzl pay for eouel worl basiz snd to
direct the vespondsnis Lo ragulavis: the sarvicss ol Lhe aoplicant  as

arsing

benetits.

plicant, =z stalea by the
labhcuy
C

20.2.51 th: services of wers  Larminated. spplicant
zame bsiore the Ceniral
Held

Industrial Teibunel, Jaipar, and the

-1hunel vice ewsrd Jated 3.2.%90

Justiiied ard irscied ior ciinstatzment ot ths

iuriher Givssiaed o pay the salary ard brszl fo b treated as contimious in
servicz. It is sterzd that the applicani has bazin rzinsiated in secvicz on

a1 he iz diss lwrcing the duties of Group-D employes. Thersicre, he
is antitlsa for

applicant 1ilsd this OA tor che veliel, as nentioned ZOCVE.

iz &R

3. Feply was 1ilzd. Io _he veply it wes adinitieg thai of rlicant was
(”".l

-



engaged on 17.5.90 ard his services were terminetad w.e.i. 30.9.81 and by

the award passed by the Central Indnstrial Tribunal, the applicant was

reinstated in service. Buil it is denisd that the applizant wss antitled to
ragularise and equal pay icor sgual  worl. Theretors, in view cf the

submissions made in the rzply, the raspondsrts hav: regusstzd Lo dismiss
this OA with costs.

4. Rejoinder was also £ilzd, which is on reccrd.
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counsel ior the parbies and alse perused the wiole
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ha applicsnt submits that this cese is
- squarely ccoverad by ths crder psasad in O3 422/92 (Nandu Eingh v. Union of
X India and Others) crn 25.4.2000,  We havz heard the lszarnsd ccunzel ior the
rasponGents and  also  perused  the  aiorssaid ordsr Jdalad  25.4.2000.
Admiitgedly, the applican: was engaJed in the ysesr 1930 and by an award givan

hy the Central Irdustrial Tribunal, his termination was quashed and he wes

treatad contimions in ssrvice and siill the applicant is working as casual

n

abour on daily wade kesis in the respondent deperiment. Thereiore, in view
the tscts and ciroumstances of this cass end the otoresaid decision datsd
25.4.2000, w2 are ¢f the considzred cpinion that the applicant is entitled
to 2 considered ior conieving temporary sSteius eand  theresitsr  ior

reqularizaticon, it hie is =ligible and found Lit for the same.

7. We, thereicre, sllsw this OA with the fcllowing directions :-
i) The raspondents are directed to considasr the applicant for confermani

of temporary status, if he is iound eligible and {it, and thersalter

the applicant will be considersd ior ragularisation on Group-D post on

availability of a post in the respondent dzpartment.

ii) The whole exercise shall be completzad within ihree meorkns irom the

date of receipt of 3 copy of thiz crdsr.

iii) 7he applicant being a caswsl lshour i3 not enticlsd te zqual pay tor

equal work.

iv) No ordsr as Lo ccsis.

(S.EAPU) (S KTE=APWAL)
MEMEER (A) VICE CHAIRMAN



